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CENTRAL ADMINISTRATIVE TRIBUNAL, JUDHPUR BENCH,

JODHPUR.,

pate of Orders 27.9.13895.

DA No. 263/95

R.P. Joshi ves APPLICANT.

Use
Union of| India & Ors. e RESPONDENTS.
Mr. J.K. Kaushik, Counsel far the Applicant,.

Mr. B

CORAMN

03 4 Rathura.'cdunsel for the Respondents.

:

Hon'ble Mr. N.K. Verma, Administrative Members.

8Y_THE COURT s

; ~ ) 2.

¢
h

Heard/fir. 3.K. Kaushik and Mir. 8.S. Rathors

Applicant haes sought @ relief agasinst the

orders of his transfer oﬁgthe ground that the transfer

prdar

was issued to him without taking into considera=

tion a |review proposed to be made in this matter by

the Chief Enginesr Southern Command. Learnad Counsel

for the respondents has borought ko my notice that the

ravieuw

has been carried out and the applicant was asked

to move out of Jodhpur a@s per Revieus

e

Transfers are such matters in which ordinarily

the Tribunal cannot interfere with as per catena of

the judgements given by the Hon'ble Supreme Court.

Latsst| in the series of ordaers is with refersnce to

this very Bench of the Tribunal in the casa of Union

of Indlia Us. G.D. Singh raported at 1995 (30D) ATC 628

00020
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( daecided

caSe neglth

in viola

r}? Nesdlass
“ATC. 935

agminist

. pbated a

in February, 1994. Head nots reads=~Transfer

made by Compstent Authority for administrative reasons-

Held, not

subject to Judicial Reviey= uwhers the allega=

tions that transfer to another Depot was malafide, was:

made without specifying the of Picers to whom that allega=

tion uwes
transfar

complasin

attributed and further allegation that the
has been made on account of the transferes’s

t about the working of the Depot was rgjectad

By the Tribunal, such order af transfar, should not

have bus

activiti

n quashed as being tha rasult of trade union

as of the transferze. £ven otherwise, on facts

tha_Tribunal's visw that the trensfsr was made in colour~-

able axe

rcise of pouar, hsld not justified? In this

cher mala ?lde was allsged against any officer

noyr was any\ground takan that the transfer order was

in the c

or daers u

made in

on the ground of mala fide.

holding

postad T
issued

legal ri

yiolation of executive

tion of any rules or instructlons in the mattera
to. raxterdte the Hon'ble Supreme Court's dictum
ase; Shllpl Bose Vs. State of gihar (19381) 17

" Caurts should not interfere with ths trangfer
hich are mada in public interests and for

rativa reasons unless the transfer orders ére
violation of any mandatory statutory rule or

1f Government sarvant
transferéble ngst has no vested right to remain
t ona;placa or tha other, he is liable to be

rom one place to the other. Transfer order

by the competent authority do not violate his

ghts sven if a transfer order is passead in

instructions or orders the Courts

ordinarily should not interfere with the order.”
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Hon'ble 5u

in thes pre

as to cbsf
Se The

stands vac

-G

Jedlagainst the aﬁova Jjudgments oﬁ the

préma Cou;t, no case has bsen made out

sent O0.A. and, therefor e, tha same is die-
limine, at the stage of admission. NoO order

Se

)

interim order issued on 5.7.1935, therefors,

Wokbe

( NeKe uERMQ)
Membar (A}

atede.
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Part Il and I destroyed

in my presence on 2 /%/‘o/
uudertan sumgrvision of

secucn - C‘ . -&s per
Section officar {Rec

cord)
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